MS. MABEL REBELLO: Sir, Jharkhand has only 6 per cent irrigation against the national
average of 40 per cent. The farmers, when they initially got rains in the month of June, planted
the seeds and have, thus, exhausted their seeds. MNow, all those seedlings have died.
And, now, there are again scanty rains and the farmers in the fields. Since Jharkhand is a
naxalite-affected State and since only one rain-fed crop exists there, | would like to know what
the Minister proposes to do for the farmers of Jharkhand in these circumstances. How does the
hon. Minister propose to assist them so that they can have, at least, one crop and not become

migrants all over the country?

SHRI SHARAD PAWAR: Sir, as per our report from the States, there are two States where,
probably, we will have to take sowing operation second time, that is, some part of Gujarat and
the State of Jharkhand. For hoth these States, we have provided substantial seeds and other

financial support that they should use.

MS. MABEL REBELLO: Sir, no financial support has been provided to them.
...(Interruptions )...

MR. CHAIRMAN: Only one question, per Member, please.

SHRI BIREMDER PRASAD BAISHYA: Sir, the situation in Assam is somewhat declining. In
Assam, the rains normally start in March. But, this year, rains started only in the last part of
June. So, the scenario in the State is quite different from the other parts of the country. There

was drought -like situation in Assam.
MR. CHAIRMAN: Please put the question.

SHRI BIREMDER PRASAD BAISHYA: It is quite related to the question, Sir. Now, from the
last part of June, the rains have started and the floods have created havoc there. Lakhs of
people have been affected because of floods. So, up to June, there was a drought-like
situation, but from day-before-yesterday the situation has worsened in Dhemaiji, Lakhimpur,

Dhakuakhana areas of Assam.
MR. CHAIRMAN: Please put the question.

SHRI BIRENDER PRASAD BAISHYA: Sir, hectares of cultivable land has been destroyed
and lakhs of people have become homeless. | would like to know from the hon. Minister
what measures are being taken by the Government of India to help the affected people of

Assam.

SHRI SHARAD PAWAR: Sir, Assam is a State where paddy is the main crop. And, as | said
earlier, the paddy cultivation can go up to first week of August. So, they can continue with this.
Sufficient seeds have been made available to the State of Assam. If there is any specific
problem, calamity or any other such thing, we would definitely be happy to understand from the
State Government and we are ready to take appropriate action to resolve the problems of the

farming community which is affected because of the present situation.



Distribution of wheat and rice free of cost

*92. SHRID. RAJA
SHRIK. E. ISMAIL:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased

to state:

(a) whether Government plans to implement the promise made hy the Congress Party in
its Poll Manifesto that BPL families will be provided 25 kg of wheat or rice at Rs. 3 per kg in a

month;
(b) if s0, the details thereof;
(c) what would be the subsidy factor while implementing the scheme;

(d) whether Government is aware that there are some areas in the country where people

have no purchasing power to purchase wheat or rice even at Rs. 3 per kg; and

(e) if so, whether Government has plan to distribute rice or wheat free of cost to such

people till they are provided jobs?

THE MINISTER OF COMNSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHF{I
SHARAD PAWAR): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (e) As announced in President’s address to Parliament on 4th June, 2009.
Government proposed to enact the MNational Food Security Act.

In order to frame the proposed law, Government has initiated necessary action.
Examination of different aspects of the proposed law in consultation with State Governments,
various Central Ministries, experts and other stake holders in presently in progress.

Food subsidy provided by Government under TPDS is the difference hetween economic
cost of food grains to FCI and the central issue prices charged from ration card holders. The
economic cost depends upon Minimum Support Price, local taxes, other incidentals, cost of
storage and transportation. The total subsidy payable would also depend upon the scale of issue
and numbers of beneficiaries at any point of time.

There are 6.52 crore Below Poverty Line (BPL) (including the Antyodaya Anna Yojana
(AAY) families in the country on the basis of 1093-94 poverty estimates of the Planning
Commission projected on the population estimates of Registrar General of India as on 1.3.2000.
At present allocations of 277 lakh tons of foodgrains under the Targeted Public Distribution
Systemn (TPDS) are made for these 6.52 crore families and 7.4 lakh families in KBK districts of
Orissa @ 35 kg. per family per month. At present cost and at present scale of issue, the
subsidy on account of these beneficiaries work out to approximately Rs. 370.10 crore per

annum.

t1The question was actually asked on the floor of the House by D. Raja.



For the BPL families with low purchasing power covered under TPDS, food grains are
already distributed at highly subsidized prices. For the poorest of such families, /.e. 2.43 crore
Antyodaya Anna Yojana families, wheat is distributed @ Rs. 2/- and rice @ Rs. 3/- per kg.
since December, 2000.

Further, under the Annapurna Scheme, indigent senior citizens of 65 years of age or above
not getting the old age pension are supplied foodgrains free of cost @ 10 kg. per person per

month.

SHRI D. RAJA: Sir, recently, the Food and Agricultural Organisation has come out with a
very alarming report on the problem of hunger in the world. It includes India also. Even after 60
vears of Independence, the chronic poverty and hunger continue to be the major challenges
before the country and food for the poor must be the primary concern of any Government of the
day. That is why, Sir, we have been demanding that the Public Distribution System should be
strengthened and universalised. Sir, there are several schemes under which subsidised food is
provided to the poor. There are several State Governments, maybe 7, 8 State Governments,
which are implementing the Public Distribution System fairly effectively. They have their own
schemes to provide food for the poor. My gquestion is whether the proposed food for poor or the
Food Security lavw will be the one which intends to abolish all the existing schemes or it will he a
supplementary to the existing schemes. For instance, the existing Antyodya Ann Yojana
provides wheat at Rs.2/- per kg., which is lower than the price envisaged in the Food Security
law. Sir, my question is: what is the whole idea of the Food Security law? Is it a new law which is
going to abolish all the other existing schemes? Is it going to overlap all the State Government
schemes which are already providing food for the poor at a lower rate, for example, Kerala,
Tamil Madu, Andhra..

MR. CHAIRMAN: Please put the question. ... (Inferruptions)...
SHRI TIRUCHI SIA: Tamil Nadu also. ... {literruptions )...
MR. CHAIRMAN: Mo discussions. Please put the question.

SHRI D. RAJA: | have mentioned it. | have mentioned Jharkhand, YWest Bengal and Kerala.
Sir, my guestion is whether this law is going to abolish all other schemes or it will be a

supplement to the existing schemes.

SHRI SHARAD PAWAR : Mr. Chairman, Sir, the hon. Member is recollecting the Presidential
Address which we heard. In fact, there was a paragraph. The Govemment proposed to enact a
new law, that is, the Mational Food Security Act, that will provide a statutory basis for the
framework which would ensure food security for all and every BPL family in rural areas as well as
in urban areas will be entitled by law to 25 kg of rice or wheat per month at Rs.3/- per kg. That

was the announcement which the President of India had made on that particular day. Mow, we



are in the process of preparing that Bill. There are number of suggestions but what the hon.
Member has said is correct. For instance, as per the announcement which was made by the
hon. President, BPL families will get rice and wheat at Rs.3/- per kg. But there are about
2,562,000,00 card holders who come under AAY. As on today, they are, actually, getting rice and
wheat at Rs.2/- per kg. and they are getting not 25 kg but 35 kg. So, that issue is very much
there. The point raised by the hon. Member is important. We have to give serious thought about
that. We have held certain meetings. We are discussing with various State Governments. The
first consultation meeting of all the State Secretaries was held, | think, on 10th June, 2009, The
second meeting in which there were representatives of Ministry of Rural Development, the
Ministry of Human Resource Development and Planning Commission was held on 11th June. We
had also invited some experts in this area and that meeting was held on 12th June, 2000, The
next round of discussion with the representatives of the Ministry of Agriculture, the Ministry of
Rural Development, the Ministry of Water Resources, the Ministry of Human Resource
Development, the Ministry of Social Justice and Empowerment, the Ministry of Housing and
Urban Poverty Alleviation and Planning Commission was held on 1st of July. So, we are
discussing with various cross-sections and we are in the process of preparation of this Bill. Our
thinking is to prepare a draft, keep it available on the Internet, get reaction from public and
various organisations, including NGOs, take corrective actions and then come before

Parliament.

Sir, there are certain issues which have been raised here. For instance, there are certain
schemes, particularly, for the aged population of this country, the senior citizens; and nobody is
in a position to look after them. In fact, up to 10 kilo, we are providing free foodgrains to them.
So, as per this new law, we have to see how we will be able to protect the interest of that
section. There are a number of other schemes which are already existing. So, we have to see
how we will be able to continue. Then a comprehensive approach will be taken. This is a very
bold decision which the Government of India wants to take. The Government of India also wants
to protect the vulnerable section from hunger and that is the reason why we are in the process of

taking a very bold decision.

SHRI D. RAJA: Sir, my second supplementary is this. The Government talks about
‘inclusive growth’. But, Sir, what the Planning Commission does is very opposite. The Planning
Commission’s criteria of ‘BPL” really exclude vast sections of the poor people from the food
security coverage, from any social security coverage. | want to know whether this Government
will redefine, re-work on the BPL criteria. It is because when we talk of Public Distribution
System, we always wanted to be universal, and, here as a particular issue, this BPL criterion,

which is there today, does exclude vast sections of the poor people from this coverage. Sir,



there is Tendulkar Committee appointed by the Ministry of Rural Development. There is Planning
Commission. Both are having different views, different perceptions on this entire issue of BPL.
So, | want to know whether the Govemment is ready to redefine the BPL criteria so that many
sections of the poor people are brought under this Scheme so that they get the benefit of food

security.

SHRI SHARAD PAWAR: Yes, this particular subject is also before us to take a final view. It
is true that we are getting complaints or we are getting suggestions from practically each and
every State of the country about the list and the criteria of fixing the BPL list. In fact, there are
two-three reports from various experts on who comes exactly under the category of ‘BPL". All
these reports of experts are definitely creating a lot of confusion, particularly, to me. It is
hecause one of the experts has said that 82 per cent population of this country comes under the
BPL. There are some experts who are saying that it is somewhat near to 32 or 37 per cent.
Some say it is 27. Now, the name of Tendulkar Committee has heen referred here. We are
anxiously waiting its report. YWe would definitely give a serious thought to whatever they would
say. But the approach which was taken till today was not universal. The approach taken was
‘“Targeted Public Distribution System’. What was the target? The target was essentially poor. We
want to protect the interests of the poor and the vulnerable sections, and, that is why practically
for more than last ten vears, the Government of India is implementing the “Targeted Public
Distribution System’. We are trying to protect the interests of the weaker section or the
vulnerable section. Mow, if we are going to take a universal approach, then, definitely there will
be a huge requirement of foodgrains. One has to see whether the availability of that type of
quantity is there. Secondly, there will be a substantial burden of subsidy. One has to assess
whether the Government is in a position to take such a huge burden. So, we are in the process

of doing all these things.

SHRI K.E. ISMAIL: Sir, in Kerala, the State Government is providing 35 kg of rice for two
rupees per kilo. Some other States, like Tamil Nadu, also give rice for one rupee per kilo. More
than 26 lakh poor families get the benefit of this programme in Kerala. This is an additional
burden for the State Government. Giving rice to the poor is a key factor in ensuring food
security. Moreover, it helps to control the price of rice in the open market. So, the Central
Government must share the additional burden. Sir, in the concept paper of the proposed Food
Security Act, the Government of India has decided that distribution must be restricted to BPL

families... (Interruption )...
MR. CHAIRMAN : Question, please. Please, ask the guestion.

SHRI K.E. ISMAIL : In identified BPL families, there will be no role of the State Governments.

According to the Central Government, there are only....(Tnterruption )...



MR. CHAIRMAN: What is the question? Please, don’t make a speech. Just ask a

question.

SHRI K.E. ISMAIL: There are only 10 lakh BPL families in Kerala. This is a gross
underestimation of the actual number of BPL families. The Government of Kerala estimates that

there are... (Interruptions ...

MR. CHAIRMAM: | am afraid, | would not allow this guestion unless you ask your

question.

SHRI K.E. ISMAIL: Sir, there are about 20 lakh BPL families in Kerala. My question is
whether the Government would provide additional rice at the rate of Rs. 2 per kilo for this

purpose?

SHRI SHARAD PAWAR: There are some States which have taken certain unilateral
decisions and reduced the price of wheat and rice in their States. They have modified the
National Policy and taken the financial burden. There are some States which follow Government
of India’s decision to provide 35 kg foodgrains to BPL and AAY categories, while some other
States have unilaterally taken the decision to distribute 20 kg foodgrains uniformly. For instance,
Tamil Madu is not distributing 35 kg of rice. They are taking 35 kg rice from us, but they are not
distributing the same; they are providing 20 kg to everybody. So, these decisions are taken by
States. Some of the States like Jharkhand, Andhra Pradesh, Kerala and Tamil Nadu have
reduced the prices. YWe have received their proposal in this regard. It is very easy to take a
decision to reduce the price and ask for a share from the Government of India. Government of
India is already providing substantial subsidy, which is nearly Rs. 37,000 crores, and after
implementation of this scheme and taking lot of corrective actions, that burden would come to
more than Rs. 50-60000 crores. So, one has to see whether they are capable of taking this kind
of a burden. Thus, where unilateral decisions are taken hy State Governments to reduce prices,
Government of India would not be in a position to accept the suggestion of those State
Governments. These are popular decisions taken by State Govermnment. They must have
assessed what is the availability in their kitty and taken decisions accordingly. They must

implement those decisions with their own resources.
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MR. CHAIRMAN: | would request the hon. Minister to reply to one question only.
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AAY also. On that basis, we are accepting and implementing the scheme as on today.

SHRIMATI BRINDA KARAT: Sir, so far as the food security and the legislation for food
security is concerned, the apprehension is that those at present, who are beneficiaries of the
present Government schemes are going to be excluded further. | have had occasion to read

the letters sent to all Food Secretaries in the first week of June by the Food Ministry in which a



suggestion is made that the entire allocation for APL section is going to be cut in the name of this
Food Security law. Who are the APL sections? Anybody who is earning more than Rs.11.80 a
day in rural India is considered APL. Already there is 73 per cent cut in allocations for them. Food
security according to the definition of FAQ is “required food for all sections at all times.” Do you
consider a person earning only Rs.15 a month eligible for food security under your proposed
Act? If so, will you consider immediately restoring the allocations that you have cut for the APL

sections?

SHRI SHARAD PAWAR: Whatever allocations the Government of India is making for the
APL category today, that will continue. We have neither reduced nor cancelled that. It is true that
one particular note has been circulated from the Food Ministry to the various State Governments
and that is the basis for discussion. It is not Government of India’s final view. That is in the form
of suggestion and a basis for discussion. Let the State Governments give their views. We have
received views from some States. We are not thinking of reducing the allocation. Hon. President
made an announcement that the Government proposes to enact new law, that is, the National
Food Security Act, which will provide a statutory basic framework which would assure food
security for all. So, the word is “for all’. ‘For all’ means there are certain people whose financial
position is comparatively different, that is, on the high side. So, whether we should provide
similar subsidy as we are providing to the vulnerable sections. So, these issues are there for
discussion and we will take a final view about that. But, we are not going to take a view where
the APL will not be able to get anything. It is not the thinking of the Government at all. Definitely,

we have to protect the interests of that section also.
Insurance scheme for agricultural products

*93. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of AGRICULTURE be pleased to
state whether Government is considering to declare each village as a unit for the purpose of
agricultural insurance compensation and extend coverage of insurance scheme to all agricultural

products in all States?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): A Statement is laid on the
Table of the House.

Statement

National Agricultural Insurance Scheme (NAIS) which is in operation since rabi 199¢-2000,
is an ‘area’ based scheme. The implementing States/UTs can notify any contiguous area
including *village™ as unit of insurance under the scheme, subject to the condition that States/
UTs have pass vield data and the capacity to undertake requisite number of Crop Cutting

Experiments to make assessment of vield.

The scheme is available to all the States/UTs on voluntary basis i.e. States/UTs are free
to opt in favour of the scheme. Till date, 27 States/UTs are implementing the scheme. The

scheme envisages coverage of all food crops (cereals, millets and pulses), oilseeds and annual
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